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CORAM:         HON'BLE MEMBER (JUDICIAL), MR. RAMESH NAIR  

                       
Final Order No.  A/ 12553   /2019 

 

DATE OF HEARING: 23.12.2019 
                                                                    DATE OF DECISION: 23.12.2019 

RAMESH NAIR 

The appellant filed a request letter to withdraw this appeal as they 

intended to avail the SABKA VISHWAS SCHEME, 2019.  

2. Accordingly, the appeal is dismissed as withdrawn with a liberty to 

approach this Tribunal, in case the application under said Scheme, 2019 is 

not accepted. Order be given Dasti. MA also disposed of. 

  

                                                                   

(Dictated and pronounced in the open court) 

 

 

                                                                                   (RAMESH NAIR) 
                                                                            MEMBER (JUDICIAL) 
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